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:a 	 CENTRAL ADMNISTREHTRIBUNAL  

	

No 	M.A.350/0O1/2016 	
Date of order: 01.06.2016 

(O.A.350/01 918/2015) 

Present: Hon'ble Justice Shn Vishnu Chandra Gupta, Judicial Member 
Hon'ble Ms.. Jaya Das Gupta, Administrative Member 

UNION OF INDIA & ORS. 
(D/O TELECOM) 

Vs. 

SUBRATA GANGOPADHYAY 

For the applicant in M.A.: Mr. B.P. Manna, counsel 

F4r the opposite party : Mr. B.R. Das, counsel 
(9riginal applicant) 

Fr the BSNL.: Ms. M. Bhattacharyya, counsel 

ORDLR 

This is a MiscellaneousApplicationmoved by Union of India for deleting pj& name from 

tte array of the respondents on the ground that the applicant in the O.A.No.350/01918/2015, 

SLbrata Gangopadhyay is an employee of BSNL a Statutotory CorpQratiofl and Autonomous 

B dy and as such, impleading Union of India in the matter, is not necessary. It is further 

s jbmitted that no relief has been sought against Union of India in the Original Application1  

tlerefore, the name of Union of India may be deleted. 

	

2. 	Ld. counsel for the BSNL would submit that the applicant is in active service of BSNL 

and is an employee of BSNL, so, Union of India is not a necessary party and she has no 

óbjetion if the name of Respondent No.1 is deleted. 

	

. 	Ld. counsel for the applicant in the Original Application pointed out that the present O.A. 

jas  been filed seeking the relief of quashing the charge sheet dated 08.69.2015 which is 

annexed as Annexure A-S which deals with the charge of acquiring of disproportionate assets 

1uring the service tenure'of the applicant staring from 1993 tO 2005. 

	

. 	
It is not in dispute that Sri Subrata GangopadhyaY(GangUlY) was the employee of 

elecommuniCatiOn Department of Union of India prior to his absorption in BSNL in 2004. 

Then the charge sheet has been issued against the applicant for the check period from 1993 to 

005 i.e. prior to the period of his absorption in BSNL and when BSNL is not in a position to 



.1' 

2 

d op the charges prior to absorption of the applicant1  we are of the view that the aLtheM3e€Gf 

U ion of India would be necessarYtO arrive at a, just decision, in. the case.. 

51 	
Accordingly the M.A. is dismissed. The respondents i.e. the Union of lnia and the 

SNL 	may file reply, to the O.A. within 6 weeks. Rejoinder,. if any,. be filed witiin 2 weeks 

t ereafter. Listthe O.A. on 26.08.2016 as already fixed. A copy of this order be plced in both 

the M.A. and Q.A. files. 

Up 
J. Das Gupta) 	 . . 
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Judicial Membr 


